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REPORT ON ILLEGAL CONSTRUCTIONS IN Tap
JOINT msl;ﬂg'fmaﬂq KUNTA (VORRE KUNTA) OF BOLLARAM VILLaGE
Q TANK BED O OF JINNARAM MANDAL

R Officers Present:

Sri. G, Veera Reddy, Additional Collector (Revenue) Sangareddy District.
sﬁ- p:Madhusu dhan Reddy, Execut'w_c .Engmeer. Sangareddy.

Sﬁ: Ch.Ravinder Reddy, Revenue Divisional Officer, S.anga_rcddx.

Sri. J. Krishna Rao, Executive Engineer, Lake Protection Committee,
HMDA Hyderabad.

Sri. D.Ramaswamy, Dy. Executive Engineer, Patancheru

_ Sri. Dasarath Singh Rathod, Mandal Revenue officer, Jinnaram(M)

. Sri. B.Dileep Kumar, Asst. Executive Engineer. Jinnaram Section.

8. Sri. G.Ramu, Mandal Surveyor, Jinnaram(M)

ol ol S

Noo

Sub:-Water Bodies- Sangareddy (Dist) - Jinnaram (M) - Bollaram (V] -
Encroachment in Varra Kunta water body by Greater Infra Projects in
Sy No.82 of Bollaram (V}- Hon'ble NGT (SZ), Chennai Passed orders
directing the District collector to conduct enquiry on encroachment of
Varra Kunta Water Body of Bollaram (V) of Jinnaram (M) and file report

~ committee constituted for conduct a joint inspection of the water body
= Submitting the detailed enquiry report - Reg.

Ref:- 1. Hon'ble National Green Tribunal (South Zone), Chennai, orders in
the O.A. No. 71 of 2023 Dated 31.05.2023.

2. The District collector, Sangareddy order vide Proc. No. D1/949/2023
Dated 14.06.2023.

-X-X-X-X-

- Anent to the subject cited and vide ref, 1» cited, the Honble National
Green Tribunal (S2), Chennai Passed orders in O.A. No. 71 of 2023,
directing the District collector, Sangareddy as well as the HMDA,
Hyderabad Authority to conduct an enquiry with regard to the alleged
encroachments of the Varre Kunta Water Body said to be existed in Sy.
No. 82 & 83 situated at Bollaram (V) of Jinnaram (M) and a file a report
on the next date of hearing of the case je., 04.08.2023.

In this regard, the District collector, Sangareddy District has instructed to
the officials of the Revenue Department, Irrigation and Lake Protection
Committee (HMDA) Department to conduct field inspection with reference
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to the complaint which was filed by the pctit.ioners,
Consumer protection cell trusts, for fix up the FTL/
Body as well as the inlet/outlet channels of the v

(V) and examine the extent of the encroachment took

yuman Rights &
Buffer of the Water

body and submit a detailed report along with location gketch map.

3. In pursuance of the reference cited, the joint inspectio

officers of Irrigation,

department inspected the site on 04-07-2023. Durin

inspection, the committee verified the Revenue Records,

n team comprising

Revenue and Lake Protection committee (HMDA)
g the joint

village Map as

well as Survey of India Topo Sheet apart from the Field inspection. The

joint inspection team

has visited upper Tank j.e., Yellamma kunta of

Bachupally (V & M) Medchal Malkajgiri District and lower reach tank
Kudi Kuna of Bollaram village of Jinnaram Mandal of Sangareddy'distﬁct-

During the inspection, the committee - has found the following

observations,

4. On verification of Revenue Records i.e Sethwar (Permanent_Register),
Khasra, Sesala and Pahanies from 1970-71, 1980-81, 1982-83, 1083-
84, 2002-03, 2010-11, 2014-15, it is observed that the Varre Kunta /

varra Kunta (tank) is recorded in Sy- No. 83 as Sarkari Shikam Talab

(Tank) with an extent of Ac.0.38 Gts. As per verification of the Sethwar

and Pahanies reflects

that the total extent Sy. No. 83 is pote kharab (i.e

unfit for cultivation) and no assessment (Land Revenue) was levied. The

officers of the concerned revenue have recorded their remarks/Sharas in

column no 30 of Pahani every year as SY. No. 83 is Padava (un cultivable)

and the same is covered with Yerra kunta shikam and the supervisory

officers i.€. Girdawars and Tahsildars had also certified the same in their

remarks/ sharas at column no 31 and 32 of pahani in every year record.

On the other side, the Sy- No. 82 is recorded as Patta land with an extent

of Ac.8-28 Gts- and in this exteat, 10 pote kharab was recorded. As it is
a total cultivable jand with an extent of Ac.8-28Cts with an assessment of
: Rs.60.00/- a3 land Revenue in all the Pahanies.

5. Further, on observation of REVENUE MAP there is no indication or mark

or noting of Yerra Kunta or any water bodies either in Sy. No. 82 (Patta)
orin SY- No. 83 (Government) of Bollaram (V).

Page | 2
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“he

6. Further

riication of the Survey of India Topo-Sheet Ng. Ed4Me (5
’ on ¥

ik lake [Water body is indicated in the topo sheet at

- Jocation coordinates. Further, it is observed that a strea from
respective e i ¥ ellamma Kunta of Bachupally (V) of Medcha]
::m‘:; Disrict to the lower tark i.e., Kudi Kunta of Bollaram (v) of
Sangurddy Disrct is indicated passing through the Sy. No. 82 of
During the field inspection, it is observed that the

K/6), there is 70

Bollaram (V}- .
stream/Nala alignment is slightly changed with the topo sheet alignment

due to urbanization and construction of drainage in ANRICH industrial

layout.

7. During the field inspection, It is observed that the Government has
allotted an extent of Ac.162.00Gts. of Government land in Sy No 81 & 84
to AP. State Non-resident Indian Investment Corporation (ANRICH)
layout for the development of industries vide Permit No. 2677/16P2
/H/83 Dated 29.01.1993. The Sy. No. 83 which is Shikam of Varre Kunta
[Yerra Kunta was also covered in the Anrich company and which is later
allotted the same to a private company in which there is one pre-
fabrication unit and one industrial gas unit existed and there are no
remains of water body is traced.

8. Th 3
the Patta land in Sy no 82 was bounded on three sides (except east) by
ane Government land in Sy. No. 81 and 84 of Bollaram Village which were
N °t:2d P Industrial Layout. The allottee on the west side of Sy.
0. x

el (Patta) have constructed a compound wall to safeguard his Patta

t .
lavi ' may be cause to natural rain water flow impounded in the low
ymg area Ofin Sy. ND 82 -

9 - 82 (Private Patta Land) of Bollaram ).

‘i"‘th“-asmrthevcriﬁ : o WMV has been
Spent for an cation of irrigation records, no amount has
Kunta ymy WPe of construction or development over the said Vorre
Telangana ‘a kunta No amount was sanctioned by the Government of

in -
the Mission Kakatiya Program (Development of tanks
L gana Governmeny),
¢ lIrrigat; Vi
Kunta (Vorre Kuma) igatlon I.)epamnent officials stated that the Varre
* @ preliminary notified lake by HMDA Lake
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Protecﬁon Committee an
domain gn 27/02/2018
survey of the lake was

Varra Kunta ig fixed y

d published in the HMDA website in public
Wwith Lake ID: 1000/89. As per the FTL map, the
conducted on 10.02.2017 and the FTL area of

P for Ac.2.871 and as per the cadastral map
uploaded in the HMDA website, the tank is partly covercd in the Sy. No.
81 and 84 of Bollar

am (V) which is not certified by the Revenue

De i .
partment officia]s, Hence, the cadastral map which is uploaded in the
website is tentative, '

11. i : :
During the Inspection, the Mandal Surveyor, Jinnaram Mandal

reéported that the said lake Shikam is in Sy. No. 83 Ext: Ac.0.38 Gts as
PEr revenue records, Further, Irrigation Department officers are fixed the

FTL points as per available map in the HMDA-Lakes Public Domain with
Lake ID No. 1000-89. Upon fixing of FTL points, it

is observed that the
FTL points are falling in the Sy. No. 82 cf Bollaram (V) which is a Private
Patta land.

12.  Further, The Villagers/Local Public/ Pattadars/ land owners can raise

objections U/s 11, 13 and 54 of HMDA Act 2008 on the FTL bound
maps before the final notification.
13.

ary

During the inspection, it is observed that the upper reach tank
Yellamma kunta of Bachupally {V) has no weir to the said Yellamma
kunta and no outlet has observed for the upper tank. At present, there is
no cultivable ayacut under the tank. The overflow may be passing
through open drains and reach downstream tank of Kudi kunta of
Bollaram which is ncarly 750 to 800 Meters away from Yellamma kunta,
. In betweeﬁ, As per Revenue Records, there was a small kunta i.e., Varre
| Kunta/ yerra Kunta in Sy. No. 83, Porambok sarkari Talab. But due to

allotment to Anrich industrial layout and construction of factories aver
the said Sy. No. 83 way backs in the 1990’s, the remains of said Varre
kunta not traceable on the ground.
14. On the day of inspection, the team observed that there are no traces to
identify the Varre Kunta (Vorre Kunta) or Yerra kunta of Bollaram (V).
Further, on verification of Google extracts since 2012, the water
impounded in Sy No. 82 and the team opined that the impounding of
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o

gy. No. g2 of Bollaram Village may be gy, o g,
' e
Water B the sares due £0 Urbanization on the west side oy
the raising of ground for development ang laying of :

Hi

for the ANRIC o i3

oaldsv‘;w e above findings, the committee is of the opinion tha the \
n \

. have relied only upon Google Maps, which indicates <

petitioner might
ing in Sy no 82 is not supported either by Revenue Maps,

water impoundi
Revenue Records or by Survey of India Topo sheet. Further, as per Survey

and Revenue Record, the said tank which was actually recorded in Sy no
83 and covered with Anrich industrial layout as well as in industries and
it may be not be possible to restore, since it was covered by industries in
the 1980/90's. Further, it is evident t.haf, there is no obstructions to the
natural flow/NALAs from upper tank are reaching to the lower tank and it

is reaching through drainages constructed in the Enrich industrial
layout,

A Utive £ a
ngineer
lmgamg, Section Jinnaram Jinnaram Mandal

p,,gf\ﬁ;ga_g_ e (O’V""/’MP‘

huﬁ““&ub:m;- W Exe
Patanchen, 005 hﬂmmnug Engineer Executive Engineer
ivision.N, | Lake Protection Committee, HMDA
Sangareddy HMDA

%

-
Additionai Collector (Revenue)
Sangareddy District

Page |5

Scanned with CamScanner



IRRIGATION MAP SUPERIMPOSED ON REVENUE MAP
IN Sy.No. 82 & 83 OF
BOLLARAM (V) , JINNARAM ( M ), SANGAREDDY Dist
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pAD METROPOLITAN DEVELOPMENT AUTHORITY  TS.hPAS

LAYOUT PERMISSION

oFFICEOF T
APPROVAL FOR

Date : 26 July, 2022

Applir.ation No.: 005547

To
The sub - Registraf:

sangaredd:’ SRO,

Sanga Reddy District.
Z::'b HMDA - Planning pepartment - Layout with Housing Under Gated Community (With Compound Wall) in Sy.Nos. 82
; ram Mandal, Sanga Reddy Dist. to an extent of 29,672.94 5q.m applied by M/S GREATER
rs MANNE.. RAVI AND OTHERS, s/o NARASIMHARAQ -

village, Jinna

situated at Bollaram
IVATE LIMITED Re|

INFRA PROJECTS PR
Approval Accorded - Reg:

presented By Its Directo

72/MED/2022, Dated: 25 May, 2022
e applicant Dated: 17 June, 2022.
peed No. 22400, Date: 20 June, 2022

a Reddy Dist. and Statement of Encumbrance on Property before

Ref: 1.Application of 005547/L0/! HMDA/10
ddressed to th

2, This office DC letter a
3, Applicant’s letter Dated 20 June, 2022 submitting the Mortgage

executed at Joint Sub - Registrar- Sang
mortgage & after mortgage.

e Document No. 22400, Date: 20 June, 2022, executed

plot / Villa Nos. 1,2,3,4,5, villas - to an extent of
a Reddy District as per G.0.Ms.N0.276 MA
for undertaking all the required
have also given a certificate of

Your attention is invited to the Deed of Mortgage bearing vid
in favour of Metropolitan Commissioner, HMDA, mortgaging the
29,672.94 5g.Mt. in Survey nos. 82 of Bollaram Village, Jinnaram Mandal, Sang
dt.02-07-2010 falling in Bollaram Municipality / Municipal Corporation as security
developments as specified by the HMDA in the proceedings Dt: 26 July, 2022, you

Encumbrance on property, confirming that the above plots are mortgaged against HMDA.
HMDA Vide Plot / Villas Nos: 1,2,3,4.5, villas -

( 5.88 % of units mortgaged in favour of Metropolitan Commissioner,
owards security for submission of

i::i,ugh- registered mortgage deed Vide Document No. 22400 , Date: 20 June, 2022 t
ersion certificate from concemed RDO/DRO of Revenue Department.)

sou mi:if&% :ﬂo consideration of the agreement & Deed of Mortgage, Ce
of the applicant It\:j;e |e1ased u?e draft Layout with Housing Under Gated Commu
veloper vide Draft Layout Permit No. 005547/ LO/HMDA/ 1072

rtificate of Encumbrance on property issued by

nity (With Compound Wwall) in favour
IMEDIZOZZ, dt. 26 July, 2022,

covered specifically in the Plot / Villa

You are there
fore, requested not to undertake any conveyance of the property
other persons(s) till necessary

Nos. 1,2,3 4,5 V“Ias - to f 7 4 r n enc Osed to Y
’ .I ’ an extent of 2

You are also re
quested to not "
Leyout pla. to register the open spaces area and Utilities area of the Layout as shown in the

Yours Faithfully
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Copy to:

The Commissioner,

Bollaram Municipality / Municipal Corporation,

Jinnaram Mandal,

Sanga Reddy District.

The District Registrar, Sanga Reddy District - for information.

1.

/

{4

R

-~

etropolitan Commissioner

=

>

« -
¢ planning Officer
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OFFICE OF THE HYDERABAD METROPOLITAN DEVELOPMENT AUTHORITY

TS-bPASS,

APPROVAL FOR LAYOUT PERMISSION
E \

1S-bPASS DRAFT LAYOUT LETTER

Application No. : 005547/L0/HMDA/ 1072/MED/2022 | Date : 26 July, 2022 \

"l

To "
M/S GREATER INFRA PROJECTS PRIVATE LIMITED Represented By Its Directors MANNE., RAVI AND OTHERS, s/o

NARASIMHARAO

Sir,

Sub: HMDA - Pig.Dept - Layout with Housing Under Gated Community (With Compound Wall) in Sy.Nos. 82
situated at Bollaram Village, Jinnaram Mandal, Sanga Reddy Dist. to an extent of 29,672.94 Sq.m belonging to M/S
GREATER INFRA PROJECTS PRIVATE LIMITED Represented By Its Directors MANNE.. RAVI AND OTHERS, s/o
NARASIMHARAO - Technical Approval Accorded - Reg.

Ref: 1. Application of 005547/L0/HMDA/1072/MED/2022 Dated: 25/05/2022
2. This office DC letter addressed to the applicant Date: 17 June, 2022.

With reference to your application cited for approval of Layout with Housing Under Gated Community (With
Compound Wall) in Sy.Nos. NA situated at Bollaram Village, Jinnaram Mandal, Sanga Reddy Dist. to an extent of
29,672.94 Sq.mtrs. has been technically approved and forwarded to The Commissioner, Bollaram Municipality/Municipal
Corporation,  Jinnaram  Mandal, Sanga Reddy District. vide this  office Application  No.
005547/L0/HMDA/1072/MED/2022, Layout Permit No. 005547/LO/HMDA/1072/MED/2022 -, Date: 26 July,
2022 for release of Proceedings & plans,

Therefore, the concemed Municipal Commissioner, Bollaram Municipality / Municipal Corporation, Bollaram

Village, Jinnaram Mandal, Sanga Reddy District., will release the proceedings & Plans.

This is for information,
Yours Faithfully

opolltnn commissioner, HMDA

planning Officer
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OFFICE OF THE HY
DERABAD METROPOLITAN DEVELOPMENT AUTHORITY  T3-bPASS

f ,}._{ APPROVAL FOR LAYOUT PERMISSION
; ,_/.;/ IS-bPASS DRAFT LAYOUT LETTER
gpcaton No.: 005547/LO/HMDA/1072/MED/2022 Date : 26 July, 2022

]

e Municipal Commissioner,

Bollaram Municipality / Municipal Corporation,
Jinnaram Mandal,
Sanga Reddy District.

Sir,
ousing Under Gated Community (With Compound Wall) in Sy.Nos. 82
672.94 Sq.m - Techracal Approval

Sub: HMDA - Pig.Dept. - Layout with H
dal, Sanga Reddy Dist. to an extent of 29,

situated at Bollaram Village, Jinnaram Man
Accorded - Reg.
1072/MED/2022 Date: 25 May, 2022
cant Date: 17 June, 2022.
22400, Date: 20 June,

ng the Mortgage Deed No.
Reddy Dist. and Statement of Encumbrance on Property

Ref: 1. Application No. 005547 /LO/HMDA/
2. This office DC letter addressed to the appli
3.Applicant’s letter Date 20 Juné, 2022 submitti

2022executed at Joint Sub - Registrar- Sanga
before mortgage & after mortgage.

in the reference st cited, M/S GREATER INFRA PROJECTS PRIVATE LIMITED

i i at,
It is to inform th VI AND OTHERS, s/o NARASIMHARAO has applied to HMDA for

Represented By Its pirectors MANNE.. E / | _
; ing Under Gated Community (with Compound wall) in Sy.Nos. 82 , situated at
development of Layout with HOLEPS %o an extent of 29,672.94 Sa.Mt. (or) Acres

Bollaram (V) , Jinnaram (M), sanga Reddy (Dist.
d under the provisions of
jans along with existing G.Os, Rules and Regulations

examine
The above pr_Opos:| E?astuligic Master Plan / Zonal Development p
€ all required fees and charges to HMDA including Municipality / Municipal

accordance with t licant has paid
The appliC e technical approval is hereby accorded vide Layout Permit No.

section-18, 19 & 20 of HMDA Act 2008 and also in

which are in force. R ordingly
C i Charges. S . 26 July, 2022,
ogrspggt:{oi‘olrmo%/1072/MED/2°22 s W

submitted Deed of Mortgage executed in favour of the Metropolitan

e applio‘int has 5
2,3,4,5 villas - as per G.0.Ms.N0.276 MA dt.02-07-2010 vide Doc no. 22400 ,

' ce 3" the
Vide reference o, for olot / Villa Nos- 1

Commissioner,

Date: 20 June, 2022. o
t Approved is ‘as follows:
s of the Draft Layou
The land analysis © — —
sr.No. -

1 Total Sité ared .
| Master pla" Road affected ared
-——"‘2""_— Area 29672.94

ite
- - SI: ed 16607.54
ar

. —peRede o

5 open space :

(i) park
L1 (i} social Infrastructure 0
d Ared 9380.23

B e :

7 Amenities Ared . :

: 559.3

[ Total Built WP Area 9174.31

. ts / Villas ==
— 0 | Number of Plo

Scanned with CamScanner



i lots/Villas which are
cmitted to sale the P mortgaged in favour of
cant shall ot 5 P - r of M.C., HMDA Le,
= aﬂma Nos. 1,2,3:4:5, villas = (total 5 - number of plots to an extent of 29,672.94 Sq.mts and Built un':f
the £ o i are
mtrs.)- ‘
to an extent of 29,672.94 54 ¢ exempt the lands under reference f
2. That the draft layout nO¥ e o 1673 rom purview of Urban Land Ceiling Act
1976 [ A-P. Agricultural 4 shall not be used as proof of the title of the land.

ing the lan
ermission of developind ‘
3. TEZISMZ“H”"W  Municip2! € ation shall ensure that area covered by roads and open space of the layout shall

ook over from e applicant, by way of Registered Gift deed at free of cost, before release of final layout to the

applicant.

5. The applicant / 13 eveloper are hereby permitted to sell the Plots/Villas other than mortgaged plots

yout owner / d
Metropolitan Commissioner, HMDA.,

ed in favour of
6. The applicant shall construct all the Villas _Induding mortgaged V"'af‘. in all the aspects before release of Final Layout.
7. Al roads should be opened for accessibility to the neighbouring sites and the applicant shall not to construct any

compound wall/fencing around the site.

8. In case the applicant / developer fails to develop the layout with the infrastructure facilities as specified by HMDA
the area so mortgaged in favour of HMDA shall be forfeited and also HMDA to liable to take criminal action against
such applicant / developers as per provisions of HMDA Act, 2008.

9. The layout development work consist of road formation with Black top, storm water drains, providing of underground
drainage lines & common septic tank / STP, Internal water supply pipe lines & over head tank, assured water supply
source, providing electrical supply lines along with street lights, transformer, avenue plantation, park development
and rain water harvesting pits.

10. Levelling with suitable gradient and formation of all roads with proper sub-surface and camber, kerbed stones,
metalling of the carriageway, side drains/gutters and central medians (for roads 18 mts and above).

11. Black topping or developing the carriageway with cement concrete (as per BIS Code of Practice) of all roads
including the main approach road up to the nearest existing public road.

12. Development of drainage and channelization of NALAs for allowing storm water run-off.

13. These may be channelized in accordance with the drainage and width requirements an
conserva or harvest the water in nearest water body or public open space, etc.

14, Undertake street lighting and electricity facilities including providing of transformers.

15. ProJision of independent sewerage disposal system and protected water supply system including OHT and sumps.
These shall be in exclusive area over and not part of the mandatory open spaces.

16. Undertake underground ducting of all utilities and services lines either under the footpaths or central median of the
roads as the case may be with proper provisions at junctions and crossings, etc. '

17. Construction of low height compound wall with Iron grill to the open spaces and handing over the open spaces along
with other spaces, l.e., proposed roads area and road affected area, open spaces area, social infrastructure ared,
utilities area at free of cost and through Registered Gi e local body.

18. The layout applicant is directed to cgmpiefesthe abo?eDc::je::p;zental works within a period of FIVE (5) ng as
per G.0.Ms.No. 62 MA dt.21-03-2020 and submit a requisition letter for release of mortgage plots / area which is in
favour of Metropolitan Commissioner, HMDA and for approval of final layout duly enclosing etter of Local Body with
regard to roads, open spaces taken over by the Local Body.

19. The fayout applicant shall display a board at a prominent place In the abov:

- _';:2::;;:3’:‘::; haar:ldr:m;em" details of the layout specifications and conditions *9
faylag the necessa ’ , Recessary arrangements fogproviding connectivity e nnecting
Bhagiratha Iy pipelines of the sized as prescribed to the main trunk/co WS deptt.;

giratha or any other as approved by the relevant authoriti a5 HMWSSE/ EnC PH/ RWS C2P
21. For all layouts less than 10 acres | Y authorities such a mechanism for septage treatment in
acrordance with Telangana State iS;: [Z;i th'ef::\;‘zloPEr shall put Ir‘:v::;: shall be connected to the existing public
sewerage system up-to the point as specifi :;h r, the treated s€ -

. In case of layout sites more than 10 Acres,’provislon shall be made for construction of sewerage Treatment Flan

d in such a way as to

e site showing the layout pattern with

to facilitate the publicin the matter.
potable/drinking water supply duly
pipeline under Mission
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(5TP) duly earmarking separate area in additi i
f on to mandatory layout open spaces-
- 53 Theapplicants hall un
4 under central median ocfiet:: I:: l:jndemmu"d ducting of all utilities and services lines either under the footpath® of
ads as i juncti ings, etc-
24, Shall earmark space for disposal the case may be with proper provisions at junctions and crossings, © ce
and bio-compost unit shall g 2l and dumping of solid waste within layout site, in addition £ mandatary 0pEn 5P
e 5 SOUE @ developed in accordance with the Telangana Solid Waste Management rules;
26. chall develop Av € Segregatmn of garbage shall be put in place;
,towards e gmt lj:cl:ue:dplantatlon within the median (in 60 feet and above roads) @
o . undary duly leaving the entire footpath space for pedestrians.
27. Shall provide the underground storm water drainage system
28. All the foot paths shall be paved with tiles and any other such material.
29. Cycling tracks should be developed within the layout;
L
30. Transformer y_ard shall be provided in the area earmarked for utilities.
31. All the street light shall be provided with LED lighting.
32. Shall méke necessary arrangements for complete stoppage of usage of plastic
mechanism and create awareness among the plot owners/ purchasers;
43, Green foliage shall be planned and taken up in a manner prescribed and sapling
per the plan before the Final Layout is issued.
34, The applicant shall register the project in TS RERA if applicable.

nd by the side of foot paths

in layout and shall have necessary

s will be in place and surviving as

Additional/Other:

1. The Municipality / Municipal Corporation should ensure that the open space shall be developed by the applicant
along with other developments with ornamental compound wall and grill as per sanctioned layout plan before it is

taken over by the Municipality / Municipal Corporation.

2. The applicant shall solely be responsible for the development of Gated Community Layout and in no way HMDA will
take up development works.

3. The permission does not bar any public agency i
law.

4. This permission of d

ncluding HMDA to acquire the lands for any public purpose as per

eveloping the land shall not be used as proof of the title of the land and the draft approval shall
not mean responsibilities or clearance of ownership of the site and casement rights.

5. Ifthereisany misrepresentation found in the file, the draft layout shall be cancelled without any notice.

6. If there is any court case pending, the applicant / developer shall be responsible for settlement of the same and the

proposal is subject to outcome of court orders.
7. If there are any court orders against the applicant J developer, the approved draft Layout will be withdrawn and

cancelled without notice. . _
8. The applicant is solely responsible if any discrepanty £ Iigatan In punersilp docunsents. Gna HMDA T8 AeE
responsible and approved jayout plans shall be deemed to cancelled and withdrawn without notice and action will be

taken as per law-
9. If any disputes / litigat
applicant shall responsi

dispute / litigations. :
10. If the land Is declared as surplus / Government in future, the same shall vest in the Government and | t
ayou

dings automatically stands void. The charges alrzady remitted to HMDA shall stand forfeited and the applicant
applican

d of the same. :
the permission is obtained by Misrepresentation or suppression of

on 22 of HMDA Act, 2008.

ply the conditions mentioned in G.0.Ms.N0.33 MA dt.24.01 .
-24.01.2013 and G.0.Ms.N

. \0.Ms.No.276 MA

jon arises in future, regarding the ownership of a land, schedul
’ e of boundari
ble for the settlement of the same, HMDA or its employees shall not be a pa rat;lets etc., the:]
0 any suc

procee
cannot claim for refun
11.If it is observed that,
be revoked under secti
12. The applicant ghall com
dt.02.07.2010.
13. Any conditions lai
14. The applicant shall h

facts, the permission shall

d by the Authority are applicaﬁle.
andover the Layout roads area 9380.23 Sq.mtrs ( 31.61 %)
: " ),

Open space area 4181.29
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fore release of Final Lay,
Sq.mtrs ( 14.09 %) Soclal infrastructure area 0 Sq.mtrs (0 %) to the Local Body be

plans by HMDA.

villas - (total -
15. 55.57 % of plotted area mortgaged i.e. 16607.54 Sq. Mtrs In Plot / Villa Nos. 3,2,3,4/5,
v 3 o

number of plots/Villas)

i t Authority, District
Mortgaged in favour of The Metropolitan Commissioner, Hyderabad Metropolitan Developmen A

: 2022,
Commercial Complex,Tamaka,Hyderabad,Vide Document No. 22400, Date:20 June,

lAddltional Conditions

1.

10.

11.

12,

13.
14.

15.

17.

18.

19.

20.
2],

22.

23,

24,
25.

Trom the villa Nos. 1 to 5
Fich are mortgaged In favour of M.C., HMDA l.e.,

t be permitted to sale the units and area wi H

%1.':2;?:59 flt:sn)t;h:: ::ten: gf 961.53 Sqm vide document no. 22400/2022 dt: 20/06/2022.

A.P.
2. That the draft layout with housing now Issued does not exempt the lands under reference from purview of Urban Land Ceiling Act, 1976 /

. Tha

Agricultiral Land Celling Act, 1973.

3. This permission of developing the land shall not be used as proof of the title of the land.

4. The applicant / layout owner / developer is hereby permitted to sell the Plots other than mortgaged plots which are mortgaged in favour of
M.etropolitan Commissioner, HMDA,

i i he applicant along with other developments with ornamental
Authority should ensure that the open space shall be developed by tl . )
imif:gcwugl‘lmnn: grill :ys per sanctioned layout plan before it is taken over by the Executive Authority

6. The applicant shall construct the STP as per Indian standard code of practice for installation of STP specifications and has to certify the same
by the Licensed Structural Engineer

7. The layout applicant shall display 2 board at a prominent place in the above site showing the layout pattern with permit L.P.No., and with full
details of the layout specifications and conditions to facilitate the public in the matter,

8. The Applicant/Developer is directed to complete the above developmental works within a period of Six (6) YEARS as per G.0.Ms.No0.276 MA dt.
2-7-2010 and submit a requisition letter for release of mertgage plots / area which is In favour of Metropolitan Commissioner, HMDA and for
approval of final layout duly enclosing letter of Local Body with regard to roads, open spaces taken over by the Local Body.

9. Provision of rain water harvesting pits per Acre minimum four numbers.

10. Construction of low height compound wall with Iron grill to the opel

proposed roads area and road affected area, open spaces area,

n spaces and handing over the open spaces along with other spaces, I.e,,
Deed to the local body.

soclal Infrastructure area, utllities area at free of cost and through Registered Gift
11. Undertake greenery in the Schem

e/ layout including avenue plantation, in public open spaces as per norms prescribed with a view to
enhancig the environmental quality.

13, Provision of ind d
the mandatory open spaces.

sewerage disposal system and protected water supply system. These shall be in exclusive area over and not part of

14. Undertake street lighting and electricity facilities including providing of transformers. Yours Faithfully
15. These may be channelized in accordance with the drainage and width re
nearest water body or public open sp.

quirements and In such a way as to conserve or harvest the water in
ace, etc,

16. Development of drainage and channelization of NALAs for allowing storm water run

17. Black topping or developing the carriageway with cem

-off.
up to the nearest existing public road,

ent concrete (as per BIS Code of Practice) of all roads including the main approach road
18. Levelling with syitable gradient and formation of all i i

] roads with pr -
side drains/gutters and central medians (for roads 18 mts and abol\:lec;'...gr R Rra e LR N, PR b,
19. The layout development work consist of
cammon septic tank / STP,

internal w;
along with street hghts, o

road formation with Black top,
transformer,

; storm water drains, providing of underground drainage lines &
2 Supply pipe lines & Hydro Pneumatic System for water supply source, providing electrical supply lines
venue plantation, park development and rain water harvesting pits. The details are as follows

20. In case the applicant / dev i

area so mortgaged in favour ore'!;qn;;fsa;‘ls"t zdevelop the layout with Housing project with the infrastructure facilities as specified by HMDA the
Provisions of HHDA Aee g 3ll be forfeited and also HMDA to llable to take criminal action again
Additional Conditions

st such applicant / developers as per

3. This permsss:.

Quire the lands for any public purpose as per law
on of developin,
or clearance 9 the land ghy)
of ownership of tne site and ca:el:::\tbfng‘;-.s;d 3 proof of the tiye of the land and the draft approval shall not mean responsibilities
4. Ifthere 15 any Misrepresentation foyng '
S. If there 15 any Court on

In the file, the ¢
ca ' raft layout sh;
against the applicant d;eel':;;td,m&'::e
s

lllhecancell d without any notice
applicant d ed without any
Dproved nralf Exeeober shall be re

Sponsible f; f the same and if any there are court orders
t La Sible for settlement o
YRkl Withdrawn and cancelled without notice.
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29.

30.
3L

32.

33.

34,

35.

36.

37.

38.

39.
40.

41.

42,
43.

i i lely res ible i
el »Incant is solely résponsible if any dis
£n housing plans shall be deemed to cancefieg 27"/ !ligation in ownership do
Cuments,

celled and d layout
withdrawn Wwithout notice and action w

and HMDA is not responsible and approve!
/ liti Ill ba taken as per law.
 Ifany disputes / litigation arises in future .
settlement of the same, HMDA o s 'egarding the o
e " Its employees shall not 1;1: ;,52?,&' :o'aa:d. Schhegule of boundaries etc., the applicant shall respo
y such dispute / litigations.

nsible for

g. Ifthe land is declared as surplus / Gover,
nm
void. The charges already remitted to HMDA st?:Itl in future, the same shall vest In the Government and layout proceedings automa
stand forfeited and the applicant cannot claim for refund of the same.

tically stands

g, The appticant shall comply the conditi
MA dt:07-04-2012. tions mentioned in G.0.Ms.No.33 MA 7.20 & G.0.Ms.No. 168
dt.24.01.2013 and G.0.Ms.N0.276 MA dt.02,0

10. Any conditions laid by the Authority are applicable

11, The applicant / builder have to mort iti
of development charges & CaPita“Zationgcal-?;;:siﬁdl':;:?rlnz:‘: of 5% built up area / land as an additional security for allowing them

for payment

12. In case the applicant completes the pr

along with final layout application / applll)cagu:cftu{ g:I:I:: ?fe;::rv:g:;; the period of alowable nstaiments, he shallp2y the teinlla TR
Jn

13. In case cheque bounce of post dated cheques, legal action shall be initiated as per law against the applicant.

14. If any applicant / promoter / builder fails to e
f pay the instalments as per the schedule of post dated cheques, the amount paid till Chimner3all e
forfeited and the approval accorded for layout / building project is deemed to be cancelied and the applicant has to apply aropab

15. The applicant has to develop Amenities before releasing of the final layout.

16. The applicant shall hand over open space (parks/utility) areas, roads area to the Local Body at free of cost
approval of final Gated Community layout with housing development plan from HMDA

by registered gift deed before

17. The applicant shali construct the sufficient Harvesting Pits i.e. 4 nos per Acre, Septic tank and Sump / OHT etc., as per standard

specifications.

18. In large projects where it is proposed to tempor@rﬂy hou:
drinking water and sanitary measures shall be provided.

se the construction workers on the site, proper hygienic temporary shelter with

struct tﬁe units as per the Draft gated community layout plan approved by HMDA

roads area 9380.23 Sg.mtrs ( 31.61 %), Open space area 3125.53Sq.mtrs ( 10.53 %) utilities 559.3
lease of Final Layout plans by HMDA.

19. The applicant shall con

20. The applicant shall handover the Layout
Sq.mtrs ( 1.88 %) to the Local Body pefore re

aged i.e. 961.53 54. Mtrs in Plot / Villa Nos1,2,3,4,5. - (total - number of plots/Villas) Mortgaged in f
#'e S'Jlgeir;/;:ﬁ‘g‘,?téiiﬁnrﬁ-,zimuoe?? H%derabad Metropolitan Development Authority, District Commercial Complex,Ta maka,Hygegabad'v?ggUr of

Document No. 22400, Date: 20 June, 2022.
dition mentioned from HMDA .

i hall comply all con
plicant sl same should be remitted by The applicant on demand by HMDA

yme

22. The ap

i in feature
23. If any deficiency noted in p2 nt of fees in

Yours Faithfully
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opolitan Commissioner, HMDA

Planning Officer

Copy to:

1. M/S GREATER INFRA PROJECTS PRIVATE LIMITED Represented By Its Directors MANNE.. RAVI AND OTHERS, s/o
" NARASIMHARAQ,

2. To The Sub- Registerar,

sangareddy SRO,

Saniga Reddy District.
3. The District Registrar, Sanga Reddy District.
4. The Collector, Sanga Reddy District.

5. The Special Officer & Comp. Authority, Urban Land Ceilings, 3rd Floor, Chandra Vihar Complex, M.J.Road,
Hyderabad. - for information.
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GOVERNMENT OF TE
" TELAN
ABSTRACY GANA

LA TRLOR

RLARTH :
htan De ."\.-:\n‘.:‘n‘\ A\l:uhé:'\‘\mn Development  Department Hyderabad
y - Change of Land use from Manufacturing use

v e ssdenbian wotr fone S ¢
RN Notvwcation  lssued. ’ RS e SAIRIES of bl

6.0.Ms.No. 197

Dated:18.11,2021.
Read the following:
3 trom e MG,

1AMDA lcllel.NO.UM}MISKPICI.U/U6/HMDA!
03062019 Dated:15.01,2021, '

inutes of the CLU comimittee meeting held on 6.4.2021

Govl. Memo No, 1066/ Plg. M (1112021, Dated:25.06.2021.
trom  the MG HMDA

Letter.No.024324/SKP/CLUFU6/HMDA/
03062019 Dated:05.09.2021,

& wovt. Lettar No.1066/Ple. (12021, Dated:29.09.2021.
e, from  the M.C., HMDA

|024324/SKP/CLUZUG/HMDA/
Q3067010 Dated:09,11.2021.

e et

Letter.No

-000-
ORDER.

The draft variatien to the land use onvisqgcd in the notified Mds'kcr Plan-2020
TR Mo No. 268, MA, dt03.04 2008, issued in Government Memo 3 read above,
wde © : \-A"- 4 i the next issua of extracrdinary 1ssue of the Telangana Gazette
was Q:L"._‘.:\S \L::.r‘ L2021, No abjections of suggostions have been received from the
Mol iams =_3Ft‘ };;'e,';{p\j&nlcd pcnod. 1t s reported by the Metropolitan Commissioner,
pubiis WA UF - litan Development Autharity Hyderabo :

wy derabad Ae m_t‘f Rs. A4 29,564/ \RuUPCECS Forty Four Lakhs Seventy Nine Thousand
pad an amount Qd [I-s’:,hl‘;" Four only) paid vide Ch.No.1412, dt:16.10.2021 towards
Five HundrEC‘l 1?;;‘5 Hence. the draft variation is confirmed.
comesion chd :

d that the applicant has

fication shall be
e 1ollowing notification 51

pubh'shod in the next issuc of Extra-
o et the Tclam}‘m Gazette.

. . d Metropolitan  Developm
alitan Ccommissfoner, Hyderaba . pment
3. The .\\etrog;: (:,.hall publish @ notice in newspapers as specified ' sub-
atonty. H\@elaw;“ 45 of HMDA Act, 2008 on of before the date of Gazette
coction (1) a‘n;(fzurnish the copics of same to the Government.
noufication @

NOTIFICATION

A —

of the powers conferred by sub-section (1) of section 15 of
onCTesT

o a avelopment Authority Act, 2008 (Act No. 8 of 2008), the
L earanat net “"f:\_ makes the Tollowing vatiation to the land use envisaged in the
—mnt heresy (L 5.0.Ms.NO. 288, MA, dated:03.04.2008, as required by sub.

'VARIATION

L gy.Na8Z situated at Bollaram tyl, ._Hnnaram (M), Sanga Red
V0986389 5q. MU, which is presently "m“\nrkcd‘ c;)sr

of
ified Master Plan notifie
15 per \he noti notified by th
au 03.04.2008. 15 now designated as Resiyd;nﬁiiuvm 4y
onditions: at use zone,

e NGRS
" . the {ollowin8ES=

g shal comply the cenditions laid down n G,0.Ms No, 168 MA DL:

e el permission from HMD,
- apt At 2 eHneiste under reference, A before undertaking

P.T.0
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s regarding ownership of the applicant will be the whole

- oc
c) fany GispUEE ipat. :
ple for pon51ble if any discrepancy occurs in the ownership

responsib'® s whole res

jcan & if

d) The appt g
g ULC BSPE-" " ithout any notice.
be US . of of any title of the Land.
e) CLV shau.nolt bas to fulfill any other conditions as may be imposed by the

aspects thdrawn
orders Wil Wi ced as Pro

{) The apptican™ s
! Compete™ uft{mr::ﬁjse does
e O
) The Chang" " uire tand for

R

any litigation occurs, the Change of Land Us
e

not bar any pUbliC agency includi
any public purpose as pery o ing HMDA/Local

rity to acd
Authority ' the existing old sheds and old building before undertaking any

m To demotish
developme!

at on the site under reference.

SCHEDULE OF BOUNDARIES

fast : Existing
West : Existing she

G+5 and G+ buildings.
d and MEDRICH-Bio company

and Photon Enersy Company.

North : Neighbours land.
South + Existing 18mts Wi

ide BT road and TRANSGENE bio research and

development company.

(BY ORDER AND INT

To

The Metropolitan Commissioner,

The Commissioner of Printing, Stationery & Stores Purchase,

HE NAME OF THE GOVERNOR OF TELANGANA)

ARVIND KUM

AR
SPECIAL CHIEF SECRETARY TO GOVERNMENT

Hyderabad.

flyderabad Metropolitan Development Authariny,_uiaerahad-

Copy to:

The individual through the Metropolitan Commissioner,

Hyderabad

Metropolitan Development Authori
‘ uthority, Hyderabad.
The Special Officer and Competent Auzt;ori{v.

Urban Land Ceiling, Hyderabad.

(in name cover)

The District Collector, Sanga Reddy District.

/FORWARDED BY ORDER// /%/ 45/
5

Sf /5c.

£¢4ioN OFFICER

7
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1’1
/ BRIEFNOTE
/ TRIBUNAL NGT c?ﬁs :}::Llcmonl NO. 71/2023 IN THE HON'BLE GREEN
i | FILED BY HUMAN RIGHTS cOMMISISON
It is submitted that Sri.C. Krishna Rao & Smt. C.K. Durga Rao initially applied for
ghange of Land Use of land in Sy.no. 82 of Bollaram Village. Bollara™ Municipality.
. / Jinnaram Mandal, Sanga Reddy District from manufacturing use zone to Residential usé
zone in SyNo. 82 of Bollaram (V) in an extent of 20178 sq mis vide fie he
024324/SKP/CLU/US/HMDA/362019 duly enclosing the inspection report of the Tahlisildar
Irrigation

Jinnaram Mandal wherein it is stated that no lands are converted under any

Source / FTL and Buffer Zone arid passing any paths / Nala and canal EtG.

Further submitted that as per the notified Master plan 2021, Shambupur Zone

part industrial

open space buffer zone. The said land is abutting to existing 60 feet road and there is n@
one side and

segment the sy no. 82 is earmarked as manufacturing use Zone and minor

water body in the vicinity of the said land and surrounded by industries on
most of them are under shifting and other side residential developments.

It is submitted that the said application was examined by this Authority and proposal
were forwarded to the Government for necessary orders. Accordingly, the Government vide
Memo No.1066/Plg.1(1)/2021 Dt. 25.06.2021 ordered to call for abjections and suggestions
from the General Public. Accordingly. this office vide notification dated 29.07.2021 has
notification in the Pioneer and Namaste Telangana duly calling objections and

issued paper
suggestions from the General Public. However. no objections were received.

Funher this office has submitted factual report to the Government and the

Government vide G.0O.Ms.No 197 Dt 18,11 2021 issued orders for change of land use from

Manufacturing Use Zone to Residential use Zone to an extent of 29863 89 Sq Mtrs in Sy
No. 82 situated at Bollarm (V) Jinnaram (M) Sanagreddy District. Accordingly this office has
issued paper notification on Dt,. 05.01.2022 calling objections and suggestions, if any, from

al public. However, no objections have been received from the public.

Gener

According!y, this Office has implemented the said G.O., for change of land use in
sy.No. 82 of Bollaram Village, Jinnaram Mandal, Sanga Reddy District, to an extent of
£9863.89 Sq.Mtrs., which was earmarked as Manufacture Use Zone as per the notified

Master Plan notified by the Government, vide G.O.Ms.No. 288, MA, Dt. 2008 and
ted as Residential Us€ Zone, vide G.0.Ms.No. 197, MAZUD Dept., Dt. 18-11-2024

v e v

designa
mitted that M/s. GREATER INFRA PROJECTS PRIVATE

Its Directors MANNE . RAVI AND OTHERS, s/o NARAS|MHARA(;JM|TED

" B a +

for Residential Layout wilh Housig Unc?er Gated Community (With Com Pplied

ing of 1 Ground + 2 upper floors in sy no. 82 of Bollaram Vila i

" ganga Reddy Disiictin an extent of 2067204 5 mtge& Mun

ments and issued the draft Residential Layout wit 4 5 and veri

the said \and vide Lr.No. 005547/LO/HMDA/1 0721MEDI°2usmg Und

022 Dt.

Further it sub
Represented By

icipality,
ilied the
er Gated
26.07.2022

followlng 49!

according!¥:
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o extent of Ac 7.20 Gts vide proc No A2/5507/2020 Dt

13082020 alen g with Revue Sketch
: 01182018 of the Tahsildar Jinnaram Mandal, stating that no lands

2 Inspection @
under any Irrigation Source / FTL and Buffer Zone and passing any

paths Nala and canal Etc.

Notified Master Plan
Revenue Sketch
Revenue Village Map-

Google Map :
As per the Master plan, Village Map, NALA Orders issued by RDO, Sanga Reddy

vide No A2/5507/2020 Dt 13.08.2020 and inspection report of Tahsildar
vide1.8.2018 there is no water body either m the site or in the vicinity of the said

fand.

w

N o, s

that, with regard to the allegation of issuance of layout permission without
ing any survey number i.e 82, it is to submit that, due to software / technical issue of
oned as Sy.No N/A and the same is rectified in the

tis submmed

mention
TS—bPASS the Sy.No 82/P was menti

TS-bPASS
JP Nizampet Municipal Corporator

Varra kunta (ld'1000/89) Lake is
jllage, Jinnaram

tlssubmrtted that Subsequently, Sri. A. Satish, B
filed a complalnt dated 26.4.2023 alleging that the
spread over 2.871 acres of {and in survey no's 81,82, 84 of Bollaram V
Mandal, Sanga Reddy District and HMDA Lake Protection Committee has identified the
same ln the Primary notification of the pond in 2014 and requested 10 order for
comprehensive survey immediately to identify the water body (Varra kunta) site, demarcate
and fence the boundaries.

And an O.A. No. 71 of 2023 filed by Human Rights & Consumer Protection Cell Trust
before this Hon'ble Tribunal to remove the the constructions in 1000/89 Varrakunta located
in SyNo.82 & 83, Bollaram Village, Jinnaram Mandal. gangareddy District beind
constructed by Respondent Nos 10-12 at their won cost and restore the said water body
::nrzle:l::::ymti(:tm °ng|na'| along with bund, weir, sl_uu:e, inlet & outlet channels and to form

ee for the investigation.

e District collector,

directing th
gard

duct an enquiry with re:
aid to be existed in sy. No.
rt on the next date of

Sanga:a::yH:: :rl! ol ot PLALE

to the elleged en cm:ithe HMDA, Hyderabad Authority to €M

B2 8155 sl ot gt ot o Kunta Water Body

heamg ofu‘eca aram (V) of Jinnaram (M) and a file @ repo
se l.e., 04.08.2023.
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In pursuance of
the said direct;
ir
Proc.N0.D1/949/2023 dated 114 5 :C‘lbrfg the Distriet collector, Sangareddy District Vide
82023, instructed the oficials of the Revenue Department

\rigation and Lake Protectj .

with reference to the comm::ﬂC »::::‘mee (HMBA’ Department to conduct field inspeation

protection Cell Trust for fix up the FTWas filed by the Petitioner, Human Rights Consumer

channels of the Varre Kunta of Boll Sl e By LS inetoute

took place over the water body and . -M it SRS FgAi e
submit a detailed repart along with location sketch map.

In pursuance of i
s of e Rthe reference cited, the joint inspection team constituted comprising
‘ . Revenue and Lake Protection commitiee (HMOA) department and
inspected the alleged site on 04-07-2023.

The Joint Inspection Committee, during their joint inspection, verified the Revenue
Records, Village Map as well as Survey of \ndia Topo Sheet apart from the Field inspection

and visited upper Tank ie., Yellamma kunta of Bachupally (V & M) Medchal Malkajgiri

District and lower reach tank Kudi Kuna of Bollaram village of Jinnaram Mandal of

Sangareddy District and apined that the Petitioner might have relied only upon Google

Maps. which indicates water impounding in Sy no 82 is not supported either by Revenue

Records or by Survey of India Topo Sheet. Further, as per Survey and Revenué Record,
ch was actually recorded in Sy.No. 83 and covered with Anrich industrial

the said tank whi
may be notbe possible o restore, since it was covered by

layout as well as in industries in
industries 10 1980/90's. Further, it i

ﬂowlNALAs from uppe’ tfank are reaching to
. the Enrich Industrial Layout. (Copy of the detailed Report of a

ed 04 07.2023 along with Topo Sheet and Revenue Map,

mmittee dat
g2 & 830f Botiaram (V). Jinnaram (M), Sangareddy District and same

evident that, there is no obstruction to the natural
the lower tank and it is reaching through

draina
Joint Inspection Co

Topo Sheet 10 Sy.no

is enclosed herewith)

W)

/

q o ‘\.}
Blanhirg-il

ﬁ”ivé%::‘ PO (OYR) Dir
APO
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